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f iy a w h  Crow I m  and Steel 
Eqoallsettsa Pond

• !• "f.*: . v s? •
2130. Shrfaattt BeMT Chakrawtty: 

'Will the Minister of Steal, Mines and 
M l  be pleased to rfefsr totheaeply 
fiven to fcta W  Question No. 848 on 
the l?th February, 1999 and itate:

: fa) what were the handling and 
<ttiddtental charges under T.C.A. pro- 
gpramme paid from the Steel Equalisa­

tion Fund from 1985 to 1958 (year* 
wirfe);

(b) the cost of Ptfce and Account! 
Division Organisation from 1955 to
1958 (year-wise); and

(c) the payments made to re-rollers 
ditfing the same period?

fh e  Mhrtsfwr of Steel, aOnea and 
Had (Sardar Swaran- Singh): (a>,
(b) and (e). The information is given 
below:

I9J5 >956 1957 T957
Rs. Rs. Rs. Rs.

(s) Handling Of incidental charge* 6,001,968 1.9a2,948 3,871,155 6,517,603
under T.C.A. programme.

Cb) Co*t of Price & Accounts iM jl*  44P^U 4A4JSI 07
Division organisation.

(c) Payment* made to Re-roller*. 3,505,099 4,201,599 3,205,530 3,040^31

Scientific and Technical Terminology
*181. Shrt Ram Kristian Gupta: Will 

the Minister of Education be pleased 
to state:
‘ (a) whether Government have any 
proposal to evolve a common scientific 
*nd technical terminology in all 
Indian languages; and
- (t>) if so, what steps have been taken 
in this direction so far, or are being 
-contemplated in the matter?

The Minister of Education (Dr. K. 
L. Shrimali): (a) and (b). The Gov­
ernment of India set up a Board of 
Scientific Terminology in 1950 to 
evolve a uniform scientific and techni­
cal vocabulary in Hindi, to be adopted 
in the other regional languages also, 
as far as possible. The work is in 
progress.

Oil Kapeit* to Madras

tVOL Shri Klayapenmal: Will the
Minister of Steel, Mines and Fuel be 
pleased to state:

(a) whether oil experts were sent 
by the Government to find out the oil 
resources in Madras State; and

(b) if so, the names o f the places 
in Madras visited by them?

the Minister of Mines and Oil (ShH 
K. D. Malavtya): (a) Yes, Sir.

(b) Neyvelli, Tiruchirapalli, Cud- 
daiore and Niniyur areas of Madras 
State.

Report of the Bnildlng Project Teaas
tm .  Shri P. C. Borooah: WiU the 

Minister of Finance be pleased to state:
(a) whether it is a fact that an Ita­

lian expert on building and structural 
construction arrived in New Delhi on 
the 25th February, 1959 at the invita­
tion of the Building Project Team of 
the Committee Plan Projects;

(b) if so, for what purpose; and
(c) what amount was spent for the 

visit?
The Minister of Finance (Shri 

Morarjt Desai): (a) Yes.
(b) Dr. Morandi is an internationally 

kno^n authority on bridges construc­
tion and structural engineering. He 
was invited for consultation on certain 
problems of bridge engineering en­
countered by the Buildings Projects
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Team of the Committee on Plkn Pro­
jects, with a view to- ensuring maxi­
mum economy and efficiency in the 
construction of bridges in TwHja

(c) The expert did not charge any 
consultation tee and Government has 
incurred expenditure only on the cost 
of passages, internal travelling 
stay in India. The total cost in rupees 
is about Rs. 11,500. No foreign ex­
change payment is involved.

Colonies for Scheduled Castes and 
Scheduled Tribes in Punjab

*1*4. Shri Daijit Singh: Will the
Minister of Borne Affairs be pleased 
to state the amount allotted by the 
Central Government to the Punjab 
Government for the construction of 
colonies for Scheduled Castes »i>< 
Scheduled Tribes during 1959-60?

The Deputy Minister of « « ■ «  
Affairs (Shriaaatt Alva): Under the
schemes for the welfare of Scheduled 
Tribes both in the State Plan and the 
Centrally Sponsored Programme, no 
provision has been made for the cons­
truction of colonies. It is not possible 
to give any information regarding the 
provision made for the construction 
of colonies for Scheduled Castes 
during 1959-60, at this stage, as the 
break up of the Plan allocation for 
1959-60 amongst specific schemes has 
not yet been received from the Pun­
jab Government
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PAPERS LAID ON THE TABLE
Annual Report o f Hindustan Ssm l 

Pkvatk last.

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): I bag
to lay on the Table, under sub-sec- 
tion (1) of Section 639 of the Com­
panies Act, 1956, a copy of the Annual 

'Report of Hindustan Steel Private 
Limited for the year 1957-58 along 
with the Audited Accounts. [Placed 
in Library. See No. LT-1303/50].

Bombay Vuaaob Indubtrzes Boaxd 
( Reconstruction ) Ossxr

The Minister o f State in the Minis­
try of Home Affairs (Shri Da tar): 1
beg to lay on the Table, under sub­
section (5) of Section 4 of the Inter- 
State Corporations Act, 1957, a copy 
of the Bombay Village Industries 
Board (Reconstruction) Order, 1959, 
published in Notification No. G.S.R. 
200 dated the 13th March, 1959. 
(Placed in Library. See No. LT-1304/ 
59].

MESSAGE FROM RAJYA SABHA
Secretary: Sir, I have to report the 

following message received from the 
Secretary of Rajya Sabha:—

“In accordance with the pro­
visions of rule 130 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, I 
am directed to inform the Lok 
Sabha that the Rajya Sabha, at 
its sitting held on the 11th March* 
1959, agreed to (the Parliament 
(Prevention of Disqualification) 
Bill, 1958, as further amended by 
the Lok Sabha at its sitting held 
on the 24th February, 1959, in the 
manner following: —

Enacting Formula
1. That at page 1, line 1*— 

for "Ninth Year** substitute 
"Tenth Year” .




